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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

0.A. NO. 922 OF 2024 (Court No. 1) 

IN THE MATTER OF:- 

Residents Welfare Society Shyam Kunj ... PETITIONER 

Versus 

Government of NCT OF DELHI & ORS ...RESPONDENTS 

Most respectfully it is submitted before Hon’ble Tribunal that: 

In compliance of order dated 31.07.2024 of the Hon’ble Tribunal, directing 

therein to form a joint committee consisting of the representatives of stakeholder 

agencies (CPCB, DPCC, DJB and DM (SW) to visit the site of Khasra no. 38 min 

situated in village Goyla Khurd and submit a factual status report thereafter. 

In this regard, being the nodal agency/department the joint committee was 

formed with approval of the DM (SW) on 23.09.2024 (F/A) and a site visit was 

scheduled for 03.10.2024 (F/B) which was attended by all the representatives 

except from the CPCB which nominated its representative on 14.10.2024 (F/C). 

Accordingly, a detailed report in this regard is enclosed herewith containing the 

observations of the other stakeholders in brief. 

Submitted for kind perusal and further direction please. 

SDM (KAPASHERA) 
MS. SHELLY, DANICS 

Sub-Divisional Magistrate (Kapashera) 
South-West District, GNCTD 
Old Terminal Tax Building 

Kapashera, New Delhi-110037 
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Status report in the OA No. 922/2024 before the Hon’ble National Green 

Tribunal 

Whereas, the present report is being filed in compliance of the orders of the 

Hon’ble National Green Tribunal in the matter titled as Residents Welfare Society 

Shyam Kunj Vs Government of NCT of Delhi & Ors. dated 31.07.2024. Vide the 

said order, the Hon’ble Tribunal was pleased to constitute a Joint Committee 

consisting of members from CPCB, DPCC, Delhi Jal Board (DJB) and District 

Magistrate (South West) and directed to visit the site and ascertain the correct 

position and truthfulness of the allegations made in the O.A. and submit a factual 

status report before the Tribunal. 

Accordingly, the Naib Tehsildar and Halka Patwari from O/o District 

Magistrate (South West) along with the representatives of Delhi Jal Board and 

DPCC visited the site of the subject land on 03.10.2024 whereas CPCB member(s) 

visited on 19.10.2024 and consequently submitted their reports along with the Geo- 

tagged photographs have been enclosed as Annexures D (DJB), E (DPCC), F 

(CPCB). 

Whereas, the common observations shared by the departments in their 

individual reports consisted of the following: 

a. There exists no drain on the site at present consisted in the Khasra No. 38 

min which is now bifurcated in plots of different sizes and bearing hoarding 

indicating the ownership of the land. 

b. Sewerage system existed in the adjoining society known as Shyam Kunj. 

Whereas as per the detailed report shared by CPCB, the existence of drain 

has been verified from the Google Earth images of the site. Further, as per the 

latest images the open drain now stands covered. Also some constructions of 
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boundary wall in the initial part of the open drain was observed by the CPCB 

members. 

Further, as per the revenue records (F/G) the land held in the Khasra No. 38 

is recorded in the name of “Sarkar Daulatmadar” i.e. Government land but now 

stands mutated in the name of private individuals on the grounds of re-conveyance 

deeds executed (on different occasions) by the I &FC Department in favor of the 

previous owners of the land which was acquired vide award No. 1991 in the year 

1964 for the purpose of construction of “Lift [rrigation Scheme . The said scheme 

was however dropped and as per the available communications in Land 

Acquisition Branch (South West), the department in possession of the land i.e. I & 

FC intended to return the land back to ex-owners (F/H). Therefore, the land under 

question is a private land as per the current revenue records. However, for a 

conclusive view on the matter of ownership of the land I &FC Department may 

also give their opinion in the present matter. 

In addition to the above, it is also pertinent to bring to the notice of this 

Hon’ble Tribunal that the subject matter of current O.A. has been part of multiple 

litigations in the Hon’ble Dwarka District Court and Hon’ble High Court of Delhi, 

which involved RWA Shyam Kunj and Private land owners in counter litigations. 

The records of the proceedings before the Hon’ble Courts may also aid in deciding 

the contentious issue pending before the Hon’ble Tribunal which may be provided 

by the applicant in the present matter. 

(SHELLY, DA l{/ 
SDM (KAPASHERA) 
MS. SHELLY, DANICS 

Sub-Divisional Magistrate (Kapashera) 
South-West District, GNCTD 
Old Terminal Tax Building 

Kapashera, New Delhi-110037
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Inspection Report on site visit regarding matter pertaining to OA No 922 /2024. 

Dated 09.07.2024 (Residents’ Welfare Society, Shyam Kunj, New DelhiApplicant Vs 

Govt. Of Nct Of Delhi & Ors., ...Respondents), Hon’ble NGT Order dated 31.07.2024 

1.0 Background  

The Hon'ble NGT Principal Bench in the above matter had directed:- 

A. To Joint Committee comprising of representative of Member Secretary, CPCB, 

Representative of Member Secretary, DPCC, 3 Representative of Delhi Jal Board and 

District Magistrate South West Delhi who will act as Nodal Agency.  

B. The Committee will visit the site and ascertain the correct position and truthfulness 

of the allegations made in the O.A, will find out the persons responsible for the 

violation and submit a factual status report before the Tribunal including therein 

the remedial action. Let the same be submitted at least one week before the next date 

of hearing. 

2.0 Site visit by CPCB officials and observations 

Following officials from CPCB visited the site i.e., Khasra Number 38- Min of Village Goela 

Khurd, Tehsil Kapashera, District South West, New Delhi on 19.10.2024  

1 Shri Ritesh Prasad Gurung, Scientist-E 
2 Dr. Brajesh Shrivastava, Scientist-C 
3 Shri Danish Meena, Scientist-C 

 

The visit was carried out in presence of the Appellant, i.e., the Resident Welfare 

Association. Sh. Ashish Soni, Patwari, SDM Office Kapashehra, South West Delhi was also 

present during the visit. CPCB Team made efforts to contact Shri Veer Singh, the 

respondent, to discuss the matter and to provide ownership records of the land, over 

telephone, however, there was no response.  

3.0 Observations  

The observations made by CPCB are as below: 

1. As per the appellant there existed a natural depression in the area. It was also 

reported that this depression was utilized as a natural drainage of storm water to 

the Najafgarh Drain. The existence of the natural drain has been mentioned in the 

Delhi Government Inter-Departmental Enquiry Report submitted in the year 

2018. The utilization of this depression is also mentioned in the said report.  

Further evidence of the existence of the drain has been obtained from the image 

of Google Map (Reference: Pic: 12).  

2. It was further informed by the appellant that the area of the natural drain is now 

occupied by some private individuals. Further, the depression area has been filled 

up in the recent past and the entire natural drain has been covered. This was 

verified by the team and is also evident from the Google Map image (Reference: 

Pic 13). Growth of vegetation along the filled-up area was also observed.  
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3. It was noticed that there are display boards put up indicating ownership of the 

land along the natural drain by the present owners (Reference: Pic 3).  

4. Apart from the afore-mentioned observations CPCB Team also noticed 

construction of concrete boundary wall on the initial portion of the said open drain 

(Reference: Pic 10) 

5. The RWA representatives informed that earlier the part of land used to carry the 

excess rain water in rainy season through the stated encroached open channel and 

the excess water used to flow into the Najafgarh drain and hence there was not 

much waterlogging in the colony. However, after the encroachment and closure of 

water inlet to that area, there are frequent waterlogging in Shyam Kunj colony in 

rainy season. 

6. A drainage system has also been constructed for the collection of storm water and 

waste water from the village; the final discharge of the sewer network is the 

Najafgarh drain (Reference: Pic 5, 6 and Pic 8).  

7. It was also revealed by the RWA representatives that during rainy season, 

backflow of wastewater also occurs in the RWA colony due to sewerage network 

connected to Najafgarh drain when the water level rises in Najafgarh drain.  

8. The land ownership is beyond the purview of CPCB and thus could not be 

verified. SDM office may coordinate with Department of Irrigation & Flood 

Control, Delhi and other concerned department to ascertain the status of 

ownership of the open drain. The status will be reviewed and submitted by 

SDM Office to the Hon’ble NGT after incorporating comments / observations 

of CPCB. 
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4.0  Photographs taken by CPCB officials during inspection of Field visit 

  

Pic 1. Najafgarh Drain ( Sahibi River)  Pic 2. View of open drain just before outfall in Sahibi River 

  
Pic 3. Board put up by the people claiming ownership Pic 4. Demarcation put up by people claiming ownership 
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Pic 5. Wastewater discharge from Shyam Kunj 
colony  

Pic 6. Wastewater discharge from Shyam Kunj 
colony 

  

Pic 7 View of filled up natural drain and 
vegetation in the open drain. 

Pic 8  Natural drainage at the point of confluence 
with Najafgarh drain 
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Pic 9.  Waste-water discharge from drain leading 
into Najafgarh drain 

Pic 10. Boundary wall and house constructed on 
open channel 

  
Pic 11.  Manhole under the Road carrying waste water to Najafgarh drain. 

 

21243

F/F



 

 
Picture 12.  Snapshot of the said open channel taken through Google earth (Year 2022) 

 

 

 
Picture 13.  Snapshot of the said open channel through Google earth indicating filled-up 
open drain (Year 2024)  
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